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SHRI MURLIDHAR CHANDRA- 
KANT BHANDARE: Madam, justice 
should not only be impartial but it must 
be equal. That is the rationale of legal 
aid because it helps the scales of justice 
to be held even. The hon. Minister 
has. frankly, admitted and I must appre- 
ciate his candour, that there is much to 
be done in the field in spite of various 
measures. I want to ask a couple of 
tilings. First of all, the resources. I 
do not think the time is there to tax 
the  State for these resources. A small 
cess off Rs. 25,/-, where thousands and 
lakhs we spent on litigation on every 
case, would bring in sufficient amount of 
resources to have a very, very effective 
legal aid. Secondly, the Minister has 
spoken about weaker sections. But there 
are vulnerable sections, particularly the 
women, disabted, She physically handicap- 
ped and mentally retarded, and for them 
there is no legal aid at all. So I would 
like to ask  the hon. Minister as to what 
steps are being taken to s©e that legal 
aid is strengthened particularly for these 
weaker sections. Seondly, I would like to 
know—because that is the natural corol- 
lary—as to what is the monitoring agen- 
ey to see that there is  effective grant of 
legal aid to venerable sections of so- 
cicty.  

SHRI H. R. BHARDWAJ: I thank the 
hon. Member  far his views on legal aid 
and I welcome it. But is will require 
the involvement of not only the resour- 
ce but as I said at the outset, persons 
like the hon. Member, members of the 
Bar, members of the judiciary and the 
Stats Governments will have to come 
out in  lot. 

Madam, we have concern for equality. 
We have the concept of equality, under 
artic1e 14 of the Constitution. Therefore, 
there can be no equality unless there is 
equality In resouroes, unless there is 
equality  in the fight for judicial rights. 
Not only we should look to the 
Besooroes of        the backward 
communities, Scheduled Castes, Schedu- 
led Tribes, women, children and disab- 
led but they should also be helped by 
some competent lawyers who are practis- 
ing in the oourts, because that matters in 

 the decisions of the courts. As I said 
eadier, after the National Legal Aid Act 
is passed, we will sit together. "We will 
involve members of the Bar like the hon 
Member. Then, we will involve the State 
Governments. We will also discuss it 
with the judiciary and see that the dream 
of equality .envisaged under article 14 of 
our  Constitution,   is  realised. 

Madam, this is a movement in which 
we require the co-operation of every 
single member of the Bar, every single 
member of the judiciary and every single 
member in the society who has a con- 
cern for the emancipation of these poor 
people. It cannot be done just by a 
few steps. As you know, this movement 
started in the eighties with a speed, but 
it had a drawback and it suffered during 
the last few years. This concern for 
legal aid, this concern for fighting 
for the rights of the weaker sec- 
tions, was not the same as it was in the 
eighties, this concern which is, reflected 
in the society in its general working. 
Therefore. I would urge upon hon. 
Members, if there are any suggestions 
in this matter, the Government will wel- 
come it. We will. try to implement it 
through the agency of the National Legal 
Aid Authority Act. 

THE   DEPUTY CHAIRMAN:     Ques- 
tion No.   522 (Interruuptions) 
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The Hill 'Areas Development Programme 
as' initiated in the Fifth Plan pertains to 
hill areas covered tinder the scheme in- 
cluding the Himalayan and other   hill re- 

 
The main object of the HADP is to 
promote socio-economic development of 
the hill peoplein harmony with the eco- 
logy of the region. The HADP covers 
two districts in Assam, eight districts in 
Uttar Pradesh and the Nilgiris in Tamil 
Nadu. 

 
Whether any Board or Corporation' has 
been set up for the development of the 
hill areas. 
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SHRI HIPHEI;    Madam, in the whole 

country  we   have. . . 

DR.   JINENDRA KUMAR JAIN-.  Let 
him ask his second  supplementary,     Ma- 
dam . . .  (Interruptions) 

 
Let him ask. His was the main ques- 

tion. If he still has some doubts, let 

him get them cleared. 

 

 

SHRI HIPHEI: Madam, in the whole 
country we have nine Autonomous Dis- 
trict Councils. Today the Centrally- 
sponsored schemes are implemented by 
the State Governments through village 
Panchayats. They are called "Village 
Councils." The Village Councils are 
controlled by the Autonomous District 
Councils. So, will the Government of 
India issue instructions to. the State Gov- 
ernments concerned... 

,THE DEPUTY CHAIRMAN: Order, 
please, in the House. I can't hear the 
Member, please. 

SHRI  HIPHEI;   ... that the. Centrally- 
sponsored schemes also should be imple- 
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mented by those local bodies, the Auto- 
nomous. District Councils through their 
village  Panchayats? 

SHRI SUKH RAM: Madam, this 
question, I think, pertains to the North- 
Eastern Council which has been consti- 
tuted for all the North-Eastern States. 
Because this question is a different one, 
it is with regard to constitution of a 
Corporation Or a Board, and that per- 
tains to the North-Western Himalayas and 
it is quite different, I don't have this in- 
formation on which one is the executing 
bodyi Otherwise, this much I can say 
that the inten-State projects are execu- 
ted under that scheme. 
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SHRI VENOD SHARMA: Is it a 
fact that the degradation of the fragile 
eco-system in the North-Western Hima- 
layas poses a grave danger to the entire 
plainareas and could result in desert-like 
conditions? Secondly, is there a proper 
sal for constituting a North-Western Him- 
alyas. Eco DeveIopment Authority for 
the eco-devefopmem of the en- 
tire North-Western Himalayas region? 
And looking into the urgency of the mat- 
ter, is there any time-frame to set up an 
authority? Will the Minister please ans- 
wer these questions? 

SHRI SUKH RAM: I appreciate and 
associate myself with the concern expres- 
sed by the hon. Member for desertifica- 
tion of the  plain areass particularly in 
Punjab, Haryana and major parts of 
UP. 

SHRI CHATURANAN  MISHRA:    Do 
you just appreciate or share his concern? 

SHRI SUKH RAM: I appreciate and 
also share his concern. This soil ero- 
sion problem is becoming very acute in 
the North-Western Himalayas  i.e. in 
Himachal Pradesh, Jammu and Kashmir 
and UP Hills. For that purpose, as I 
have just now stated, an eco-develop- 
ment authority is proposed to be set up 
under the Chairmanship of the Prime 
Minister:. In case we* do not attend to this 
problem, as per the report of Dr Swa- 
minathan, who is supposed to be an ex- 
pert on Himalayan problems, then Pun- 
jab, Haryana and major parts of UP, 
including Delhi, will face the same situa- 
tion, which North Bihar is facing now. 
I cannot  give the time-frame about this 
proposal, because it concerns other dep- 
artments e.g. Department of Environ- 
ment. I will ensure that a speedy  ac- 
tion is taken. As far as the constitution 
of the authority is concerned, and what- 
ever action is needed in this behalf, I 
will do my best. 

Export  and  development  of     handicrafts 

of  Bihar 

*523. SHRI S.  S. AHLUWALIA; Will 
the  Minister  of  TEXTILES  be  pleased 

to state: 

(a) whether it is a fact that the handi- 

crafts of the State of Bihar are in great 
demand  abroad; 

(b) if so, what are the detail of ex- 
port of handicrafts from Bihar during 
the last  three years; 

(c) whether Government gives any 
incentives to the produce's of  handi- 
crafts in the State; 

(d) if so, what are the details thereof; 

and 

(e) what action Government propose 
to take for the development of handi- 
crafts in Bihar? 

THE MINISTFR OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI 
ASHOK GEHLOT): (a) to (e) A state- 
ment is laid on the Table of the' House. 

Statement 

(a) and (b) The handicrafts items from 
India, including Bihar have a good mar- 
ket abroad. Statewise statistics of 
export are not  maintained. 

(c) and (d) The Government of India 
recognises outstanding skills among crafts- 
persons. As an incentive to all crafts- 
persons including those from Bihar, there 
is a scheme of National Awards and 
Merit Certificates. Under this scheme 
since its inception in 1965, 17 master 
craftspersons from Bihar have been given 
National Awards and 19 craftspersons 
have been given Merit Certificates'. 

Under a scheme of financial assistance 
to craftspersons' in indigent circumstan- 
ces, 13 master craftspersons from Bihar 
haver been  given financial assistance of 
Rs.   500  per  month, 

(e) Although handicrafts is a Stale 
subject, in order to encourage the deve- 
lopment of handicrafts in Bihar, the 
Government of India through the Deve- 
lopment Commissioner (Handicralts ) has 
taken various steps to encourage their 
production. These include programmes 
of training in various' crafts, design and 
teehnological developraent, marketing 
development, and support,  and  establish- 


